IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD -
o9 - wae
B e '
“R72.No. 88 7974n '

— - S . ™ == L

1, K. Thulsidas

2. M, Venkatachary

3. B.V,Ramana Murthy

"5, P,T.Kuttikrisnnan

6. P,C.Ramakrishnayya .o BEEBRWMRRXER.,
pplicants,

Vs

1. The Union of India rep.by
the Secretary, Min.of Mines,
Dert, of Mines, Shastri Bhavan
New Delhi-1,

2. The Director Géneral,
GsSI, 27, J.M.Road,
Calcutta-16,

3. The Dy.Director General,
Southern Region, GSI,
Bandlaguda, Hyderabad-660,

4, The Dy.Director General o .

Training Institute, GSI, 7 ) ~
Bandlaquda, Hyderabad-€60. . .+« Respondents,
|
Counsel for the applicants -3 Mr.G.Gepala Rao .
Counsel for the respondents : Mr.N.R.,Devaraj, Sr.CGSC.,
CORAM:

THE HON'*BLE SHRI R.RANGARAJAN : MEMBER (ADMI, )

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL,)
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ORAL ORDER (PER HCN'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
|

Noene for the applicants, Heard Mr.N.R.Devaraj,
learned counsel for the resrendents.
2. The applicants have filed this RA to review the order

dt., 20-06-97 passed in 0A,29/94., The said 0A,29/94 came to ye

dismissed onhggits and at that time the zpplicants remained absent.

Heard the learned ceunctel for the respendents, peruseu tme

and we gave the said order,

3. Now the applicanrts have filed this RA praying that they
sought fer declaration that they were eligible for the scal#gf pay

recommended by the review committee cf GSI s applicable to the posts

|
of Superintendents and Asststantes w.e.f,, 20-12-80, that the .

recommandations of the committee in respect of the cther categories
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Pay cemmission has conceded the grievances of thg@mployees in the
categeries held by the applicants and has reccmmended sanction of

highef scales of pay and that order may be reviewed.

4, The respondents had accepted the recommendations of the

-

cormittee enly with regard to certain other categories ether than

Superintendents and Assistants, working in the GSI, The accEptance or
was left te the
reJectlon of the recommendations of the committee Rnxﬁdiecretion the GSI

Se tence thie Tribunal cannet £it en the Judgemenk if some
it is a
recommendations of the review committee was rejected as/_policy matter.

6. If the Sth Pay cemmission has recommended their cases it i

for the Government te decide as they deem fit., Mere recommendatiens of

\
their cases for better ewmoluments by the 5th Pay cemmission in no way

give the right to the applicants tc demand the acceprtance of the review
|
committee as a recommendatien.

7. We find ne merite in this RA,
8. Hence the RA is dismissed,
Q. . e cests.

(R. RAMGARAJAN)

Wa” MEMBER (JUDL. ) MLMBER(HDMN. -
V2 ~Dateg : The 20th Nov. 1997,
o ictated in the Opern Court) \\\\}'
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